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BEFORE THE NATIONAL GREEN TRIBUNAL AT DELHI
PRINCIPAL BENCH
EXECUTION APPLICATION NO. 11 OF 2023
IN ORIGINAL APPLICATION NO. 89 OF 2021

VARUN .....APPLICANT
VERSUS
GOVT. OF N.C.T. OF DELHI & ORS. ..RESPONDENT(S)

COMBINED RESPONSE ON BEHALF OF RESPONDENT/
LODGING HOUSE OWNERS ASSOCIATION (REGD.) TO
THE REPORTS FILED BY DJB, GNCTD AND CGWA

Most respectfully showeth:

That the present matters deals with alleged illegal extraction of
ground water in Delhi, with a specific target area of Paharganj. The
present application seeks execution of order of this Tribunal dated
08-04-2021 in OA No. 89/2021, Varun vs. Govt. of NCT of Delhi
& Ors. However, vide order dated 30-11-2023, this Hon’ble
Tribunal was pleased to exercise its suo motu jurisdiction in the
matter to examine “if there are serious violation of environment

norms, relaxing such procedure”.

That vide Order dated 30-11-2023, the Hon’ble Tribunal was
pleased to appoint a Joint Committee of MoEF&CC, CPCB,
DPCC, CGWA, and District Magistrate, New Delhi to look into
the matter and take remedial measures in coordination with
concerned authorities, following due process. It is submitted that
the CPCB and DPCC were directed to act as the nodal agency for

coordination and compliance of the orders of the Tribunal.

That as noted in the Order dated 04-09-2023, the Joint Committee
so appointed by this Hon’ble Tribunal filed its first report through
DPCC on 30-08-2023 and sought more time to submit its response
in the matter. The matter was accordingly listed for 30-11-2023.
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That the present affidavit is being preferred by the Respondent/
Lodging House Owners Association (Regd.) which represents the
Lodging House Owners and are working for the welfare of the
Guest Houses situated in Paharganj, New Delhi. The present
affidavit 1s being filed to show genuine bonafides on part of the
Association as an environmentally responsible body and to locate

a judicial sustainable approach to the present matter.

It is submitted that the members of the Respondent Association
have been in operation since last 20+ years. The Hon’ble Tribunal
was pleased to allow TA 828/2023 filed in the matter vide its
previous Order dated 30-11-2023 thereby impleading the
Respondent/ Lodging House Owners Association (Regd.) as a

Respondent in the matter.

That all the said 536 Guest Houses which are members of the
Respondent Association are not only connected with the Sewer

Lines provided by DJB but are also working without Kitchen and

Laundry / Boiler. Therefore, the only use of the water and the

replenishment of the water takes place in its natural form

untreated with chemicals or food particles. Further, it is also

respectfully submitted that most of the members of the Applicant
Association are registered under Micro, Small and Medium
Enterprises Development Act 2006. Moreover, the members of the
Respondent Association have valid Consent to Operate from
DPCC, valid Fire Safety Certificates, valid Health Trade License
from the MCD, License to operate place of public entertainment

from the Police etc.
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That along with IA 828/2023 seeking impleadment in the matter,
the Respondent Association has also filed A 829/2023 seeking
urgent interim directions, mainly seeking directions to the
Respondents (viz. DIB, CGWA, GNCTD, DPCC, CPCB) to not
seal the bore wells of the members of the Respondent Association.
The Hon’ble Tribunal was pleased to issue notice of this IA on the
Respondents vide Order dated 30-11-2023. However, the
adjudication of the IA 829/2023 was deferred by the Hon’ble
Tribunal at that stage in view of the Report filed by the Sub-
Divisional Magistrate, Karolbagh stating the action of sealing of
borewells of the members of the Respondent Association had been
halted for the time being. The Hon’ble Tribunal was pleased to
note that “since the action of sealing the borewells has been

temporarily put on hold, therefore, consideration of 14 is deferred

till the filing of reply of 1A by the concerned parties”.

That even after 9 months, none of the Respondents have filed their
response to IA 829/2023. On one hand, the Respondents are
deliberately avoiding filing response to 1A 829/2023 and on the
other hand, the Respondents are scuttling the rights of the
Applicant by their recent actions in complete violation of the

principles of natural justice, fair play and the law.

That it is also pertinent to note that vide Order dated 30-11-2023,
the Hon’ble Tribunal had directed all the other Respondents (i.e.,
MolJS, CGWA, DJB, DPCC, District Magistrate, New Delhi) to
clearly disclose their power and duties for management and
control of ground water in Delhi and the action which has been
taken by them in this regard. Till date, the aforesaid Respondents
have failed to comply with the aforesaid directions of the Hon’ble

Tribunal.
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That thereafter, vide its Order dated 06-02-204, the Hon’ble
Tribunal had reiterated that the “Competent Authority” will take
action to prevent illegal extraction of ground water in violation of
the norms and requisite permission by duly following principle of
‘Natural Justice’. However, it is respectfully pointed out that the

Respondents have completly failed to show that firstly there has

been illegal extraction of ground water by the members of the

Respondent Association_in_violation of the existing policy and

secondly, the Respondents have failed to take action as per

principles of Natural justice.

That as noted in the Order dated 22-08-2024, the Respondents (i.e.,
MolS, CGWA, DJB, DPCC, District Magistrate, New Delhi) have
failed to clarify to this Hon’ble Tribunal as to which authority is
responsible for framing and applying the policy for extraction of
ground water in NCT Delhi. Yet, the Respondents (i.e., MolJS,
CGWA, DJB, DPCC, District Magistrate, New Delhi) have begun
to take coercive action against the members of the Respondent

Association.

That in this regard, it is respectfully submitted that while dealing
with a similar situation in OA 108/2013, this Hon’ble Tribunal
vide its Order dated 03-09-2013 (at Page 208) had constituted a
Committee comprising of Secretary, Environment & Forests,
Government of NCT of Delhi as Chairman of the Committee and
others and directed this committee to consider chalking out of
complete plan to prevent unauthorized and illegal use of
underground water as well as its regulations keeping in mind the
Notification dated 12-07-2010. It is further of note that vide Order
dated 22-08-2014 (at Page 211) in OA 108/2013, the Hon’ble
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Tribunal had considered the fact that there are many small scale
industries running for number of years and further observed that
in the circumstances that there was a total inadequacy of water
supply which compelled the said industries to install bore wells
for water supply, and while striking the balance of convenience
and by way of taking liberal approach to the issue at hand, devised

an interim_arrangement in_consonance with the principles of

Sustainable Development and Precautionary Principle as

contemplated under Section 20 of the National Green Tribunal

Act 2010 and as such, inter alia, observed that the bore wells of

the said small scale industries may not be sealed. The Hon’ble

Tribunal specifically directed that all the said industrial units are
bound to pay Water Cess under the Water (Prevention and Control
of Pollution) Cess Act, 1974 as well as appropriate water
consumption charges to the Delhi Jal Board for extraction and

utilization of underground water.

Re DJB
That in light of the orders issued in OA 108 of 2013, the DJB on
19-03-2015 held its 121% meeting and as such issued Resolution
No. 200. approving the fixation of Ground Water Cess / Usage
Charges on the industries for operating their Tube Wells / Bore
Wells for extraction of Ground Water. As per this Resolution,
monthly charges were to be levied on the industries, temporarily,
for extraction of ground water from tube well / bore well. It was
also decided that for Non Water packaging industries the monthly
charges for extraction of ground water from tube well / bore well
would be Rs 1670/- per tube well / bore well, while for water
packaging industries it would be Rs. 4170 per tube well / bore well.
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Vide a subsequent Circular/letter dated 08-07-2015 (at Page 218)

titled “Fixation of Ground Water Cess/ Usage Charges on the

Industries operating Tube-well/ Bore well for extraction of the

Ground Water” , the aforesaid Resolution was implemented by the

DJB in Delhi.

That during the pendency of OA 108/2013, the DJB notified the
Voluntary Disclosure Scheme (VDS) in the NCT of Delhi inviting
voluntary disclosure of tube wells and borewells from public at

large within 3 months of the Public Notice dated 23-04-2014

That at this stage, it is pertinent to point out that around 1835
members of the Respondent Association have applied under the

Voluntary Disclosure Scheme (VDS) notified by VDS. Moreover,

many members of the Respondent Association have paid hefty
sums as Water Cess/Usage Charges levied by the DJB for
extraction of Ground Water for the period 10-04-2015 to 31-03-
2019. Pertinently, the DJB did not accept Water Cess/Usage
Charges from the members of the Respondent Association after
March 2019 despite repeated efforts of the members of the
Respondent Association. It is respectfully submitted that all the
members of the Respondent Association are ready and willing to

deposit the said Water Cess/Usage Charges with the DJB.

That it is further pertinent to point out that the Committee formed
by this Hon’ble Tribunal in OA 108/2013 had recommended not

to seal the borewells of such parties who have voluntary disclosed

the same in accordance to the VDS Scheme notified by the DJB.

This recommendation was accepted by the Secretary Cum
Divisional Commissioner, Revenue Department, Government of

NCT of Delhi vide letter dated 06-10-2015 (at Page 219).
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That the DJB has issued letter to some members of the Respondent
Association 1n 2023 categorically stating that wunit is

regularized/authorized/permitted to draw the ground water as

per Voluntary Disclosure Scheme (VDS) (at Page 275 onwards).

That yet astonishingly the DJB has now taken a stand before this
Hon’ble Tribunal that “disclosure under Voluntary Disclosure
Scheme itself cannot be treated regularization” in complete and
utter disregard to the submissions and undertakings made before
this Hon’ble Tribunal in OA 108 of 2013. Moreover, the DJB has
deliberately failed to inform this Hon’ble Tribunal of its
Circular/letter dated 08-07-2015, under which the DJB has levied
hefty amounts as Water Cess Charges/ Usage Charges from the
members of the Respondent Association. True Copy of a Water
Cess receipt issued by the DJB to a member of the Respondent

Association (as illustration) is annexed herewith as Annexure R1.

That this self-contradicting and ever-changing stance of the DJB
on the VDS and levy of Water Cess is ex facie illegal and bad a
law. The DJB cannot be permitted to misrepresent the public at

large in such fashion and seek unjust enrichment thereto.

That as noted in the previous Order dated 22-08-2024, the DJB has
categorically submitted that the competent authority to take action
with respect to extraction of ground water in Delhi is the District
Level Advisory Committee. If that is the case, then the DJB is

guilty of misleading the members of the Respondent Association

as well as public large by floating the VDS Scheme _as well as

wilfully levying Water Cess.
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That it bears noting that the water supply by DJB is highly
deficient in the area, a fact which has been pointed out to the DJB
by various members of Respondent Association consistently. Yet
the DJB has taken an incorrect stand before this Hon’ble Tribunal
that it had not received any complaint of insufficient water supply
in the area. The Respondent Association craves leave of this
Hon’ble Tribunal to seek liberty to place such complaint letters on
record. The Respondent Association further reserves its liberty to
seek appropriate remedy before the appropriate forum against the

actions of the DJB.

Re DPCC

That as regards the DPCC, it is reiterated that most of the members

of the Respondent Association have valid Consent to Operate

under section 21 of the Air (Prevention & Control of Pollution)
Act, 1981 and under Sections 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 from the DPCC. True Copy of a

Consent to Operate to DPCC to a member of the Respondent

Association (as illustration) is annexed herewith as Annexure R2.

That the DPCC had earlier issued Show cause notices to the
members of Respondent Association in 2021, under Section 33(A)
of Water (Prevention and Control of Pollution) Act, 1974 and
under Section 31(A) of Air (Prevention and Control of Pollution)
Act, 1981 and under Section 5 of the Environment (Protection)
Act, 1986 inter-alia, seeking closure of the bore-wells. True Copy
of one such Show Cause Notice issued by the DPCC to a member

of the Respondent Association (as illustration) in 2021 is annexed
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herewith as Annexure R3. True Copy of a response given to the

Show Cause Notice 1s annexed herewith as Annexure R4,

That the members of the Respondent Association had
appropriately responded to the aforesaid notices issued by the
DPCC. 1t is reiterated that some members of the Respondent
Association had applied under the VDS to the DJB and had been
paying Water Cess Charges to DJB. Moreover, the applications of
the members of the Respondent Association seeking grant of
license/registration of the borewell with the Revenue Department,
GNCTD had been kept pending indefinitely. Aggrieved with such
circumstances, the members of the Respondent Association had
office of Minister of Environment, Development and GAD,
Government of NCT of Delhi. Vide its minutes of meeting dated
27-04-2022 the office of Minister of Environment, Development
and GAD, Government of NCT of Delhi (at Page 260) had
directed DPCC to coordinate with the officers of Delhi Jal Board

and_District Magistrate and _as such_further directed them to

settle the issue regarding extraction of ground water by various

members of the Association.

That despite directions issued by the office of Minister of
Environment, Development and GAD, Government of NCT of
Delhi, the DPCC took no action for resolution of the issues
regarding extraction of ground water raised by the Respondent
Association, and proceeded to issue Closure Orders dated 29-03-

2022 issued u/s 33(A4) of Water Act 1974 & u/s 31(A) of Air Act

1981 to around 330 members of the Respondent Association.

That upon noting that DJB has issued letters to some individual

owners of Guest houses/ Hotels stating that unit is
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regularized/authorized/permitted to draw the ground water as per
Voluntary Disclosure Scheme (VDS), the DPCC vide letter No.
DPCC/CMC-VII/OA (89)/2021/EA No. (11/2023)/2024/2948-
2954 to 5251-5257 dated 14-03-2024 from SEE, CMC-VII

conveyed “Revocation of directions for closure dated 29.03.2022
issued u/s 33(A) of Water Act 1974 & u/s 31(A) of Air Act 1981 as
amended to date” (at Page 49).

That the DPCC has now issued show cause notices to all 442

guest_houses on_10-07-2024 for_imposition_of Environmental

Damages Charges of Rs 1 Lakhs on _each unit in_complete

violation of the principles of natural justice and fair play. The

DPCC has intentionally ignored the minutes of meeting dated 27-
04-2022 issued by the office of Minister of Environment,
Development and GAD, Government of NCT of Delhi as well as
the previous communications exchanged with the Respondent
Association in this regard. True Copy of a Show Cause Notice

dated 10-07-2024 is annexed herewith as Annexure RS5.

That such Show Cause Notice has been issued in complete
ignorance of the fact the members of the some members of the
Respondent Association had applied under the VDS to the DJB
and had been paying Water Cess Charges to DJB. The Show Cause

Notice provides no_rationale for arriving the expropriatory

figure of Rs. 1 Lakh as environmental compensation, or_the

period for which such compensation is being levied.

It is submitted that in the absence of any data or material with
regard to the actual alleged damage caused to the ground water
levels by the usage of borewell by the Respondent Association, the

imposition if the fine of Rs. 1 lakh is purely on ipse dixit and

10
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wholly irrational. On this ground alone, the said levy ought to be

stayed.

Moreover, the applications of the members of the Respondent
Association seeking grant of license/registration of the borewell
with the Revenue Department. Despite the inaction of the
Respondent in resolving these long pending issues, the DPCC has
issued the Show Cause Notices dated 10-07-2024 as a knee-jerk
reaction in a bid to report compliance to this Hon’ble Tribunal,
without actually ensuring actual compliance of the directions of
this Hon’ble Tribunal. The Respondent Association reserves its
liberty to seek appropriate remedy before the appropriate forum
against the actions of the DPCC. True Copy of Order dated 14-08-
2024 issued by DPCC is annexed herewith as Annexure R6. True
Copy of a Recovery Certificate issued by the Revenue
Department, GNCTD is annexed herewith as Annexure R7.

Re Revenue Department, GNCTD

That the applications of the members of the Respondent

Association seeking grant of license/registration of the borewell

with the Revenue Department. However, no action has been

taken by the Revenue Department/ DM, GNCTD till date.

That the Respondent Association has repeatedly given
representations to the DM (Central), GNCTD pointing out as

under :

- CGWA for regulating the extraction of ground water in

Delhi vide notice in the year 1998 directed public to declare

11
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their borewells for the purpose of registration, and many

members possess such registration;

the DJB has issued a certificate of registration of the
borewell by the members of the association in October
2023; the Deputy Commissioner (Revenue) has also issued
a circular dated 06-10-2015 to not take action against the
units that have declared borewells in VDS to DJB;

the DJB has fixed ground water cess/usage charges on all
commercial units for operating their tube-wells/borewell for
extraction of ground water and as per the resolution, a sum
of Rs.1670/- per month was levied for extraction of ground

from a non-packaging industry;

the members of the Association started receiving the Bill as
per decision communicated by the DJB to its sub-ordinate;
each member of the Association is being levied additional
sewerage charges @Rs.2000/- per month for discharging
extra sewerage generated on account of extracting ground

water which is being duly paid by the members;

the Ministry of Jal Shakti, vide public notice MSMEs dated
26.10.2020 based on__notification _dated 24.09.2020,

exempted for NOC having consumption of underground

water less than 10 KL from applying for registration of

borewell connection. The usage of the members of the

Association is well below this limit.

12
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Some of the representations of the Respondent Association have
been annexed with the Status Report of GNCTD at Page 290

onwards.

That without resolving the aforesaid issues, and without any

notice, the DM (Central), GNCTD has resorted to conducting a

so -called sealing drive in the Paharganj area from 31-08-2024

to 02-09-2024 in complete violation to the principles of natural

justice. The Respondent Association reserves its liberty to seek
appropriate remedy before the appropriate forum against the

actions of the DM (Central), GNCTD.

That it is pertinent to mention here that the aforesaid one-sided
coercive actions being taken by the DJB, DPCC and DM (Central),
GNCTD against the Respondent Association are ex facie unjust,
against the principles of natural justice and law. The actions of the

aforesaid Respondents have been undertaken without assessing

whether there has been illegal extraction of ground water by the

Respondent Association in violation of the norms and requisite

permission and whether there has been an actual depletion of

the groundwater of the area. It is a matter of record that the

Respondents have failed to undertake any actual on ground

analysis of the ground water table to the area concerned.

That moreover, the Respondents have failed to understand that
members of the Respondent Association are modest commercial
undertakings with MSME registrations and are working without
Kitchen and Laundry / Boiler. The entire action of the Respondents
seems to be predicated on the incorrect understanding that the

members of the Respondent Association are large scale Hotels

13
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(with 100s of rooms, swimming pools, playing grounds etc).
Rather the members of the Respondent Association are modest
lodging houses (akin to Bed & Breakfast) with room capacity of
average 10-15 rooms. No chemicals are being discharged by the

members of the Respondent Association as such.

That the Respondents (i.e., DJB, DPCC and DM (Central),
GNCTD) have failed to take into consideration the previous
Orders and directions of this Hon’ble Tribunal in various matters
that there is a need for a holistic plan for ground water extraction

in entire Delhi.

This Hon’ble Tribunal on previous occasions while dealing with
the cases of units in DSIIDS Development Industrial Area and

Guest Houses in Noida, Ghaziabad etc. had emphasised that there

cannot be a blanket ban of ground water extraction _as such

modest commercial undertakings cannot operate on the deficient

and irregular water supply provided through pipelines. However,
the Respondents’ (i.e., DJB, DPCC and DM (Central), GNCTD)
recent action are akin to placing a blanket ban on ground water
extraction in Delhi without considering the Schemes and Policies
it had notified to the public at large in Delhi. Moreover, the
Respondent’s actions only against the members of the Association
reek of bias as the Association have been singled out in the entire

city. Needless to add, without the supplemental water supply

through bore-wells, the members of the Respondent Association

will not be able to _operate, thereby frustrating their rights to
livelihood.

14
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That it is reiterated that by [A 828/2023 and [A 829/2023,
Respondent Association had provided the followings suggestions

for securing the groundwater table of the area in question:

a. Meter may be installed with each bore well so that clear
picture can come out regarding the use of ground water by

the members of the applicant association;

b. Members of the Applicant’s association may be directed to
use the terrace to collect the rain water and to use the same

for the replenishment purpose.;

c. Delhi Jal Board may be directed to provide adequate

quantity of water through pipelines.

The Respondent Association is ready and willing to work in
consultation with the Competent Authority(s) to ensure that a

holistic and practical plan for ground water extraction is arrived at.

That the Respondent Association is ready and willing to work with
the Respondents (i.e. DJB, DPCC and DM (Central), GNCTD)
and shall continue to comply with each and every direction of this

Hon’ble Tribunal.

15
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36. The Respondent Association craves leave of this [Hon’ble Tribunal
lo reserves its liberty to make additional submissions in the matter

il the need so arises.

NEW DELHI
DATED: 02 -09-2024

RESPONDENT ASSOCIATION

THROUGH

=

KANU AGRARAL &zw
KRITIKA GUPTA| . ; .
Counsel for Respondent
Chamber No. 155, Lawyers® Chamber Block I,
High Court of Delhi, Sher Shah Suri Marg, Dclhi
+91-8826331177 | kritika0504@email.com
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BEFORE THE NATIONAL GREEN TRIBUNAL AT DELHI
PRINCIPAL BENCH

EXECUTION APPLICATION NO. 11 OF 2023
IN ORIGINALAPPLICATION NO. 89 OF 2021

IN THE MATTER OF:
VARUN ... APPLICANT

VERSUS
GOVT. OF N.C.T. OF DELHI & ORS.

sare Sh. Rajeshwar,
o hereby solemnly

I. Ram Kumar. aged bon it Zﬁ),cm% qon o}
resident of MR, Saket, e {'Dblr[ij Jmoug,
affirm and declare as undér; \fJ 'i 5 (’3‘\

~.

I am the authorised represcnlatwc-of’l 1e Lodging House Owners
Association (Regd.) with address 8525, Arakshan Raod, Ram
Nagar, Pahar Ganj, New Delhi — 110055 and as such I am fully
conversant with the facts and circumstances of the case and
competent to depose hereunder. -

I say that the accompanying response has been drafted under the
instructions of Lodging House Owners Association (Regd.) I say
that the facts stated therein are true to my knowledge That the
Annexures placed on record are true copiesf respective
documents available with the petition.

DEPONENT

02 SEP 5

cb'o

/'q VE #%.GXFION Solemnly alfirmed at New Delhi on ___ day of

0‘& S 2024 that the contents of my above affidavit are true and
931 rect to my knowledge derived from the records of the Company

art of it is falsc and nothing material has begn concealed

2RTMEY THAT THE CCRTENTS EXPLANED TO The
OEPCNENT EXECUTANT WH(11S SEEMED PERFECTLY TO

INOD KUMAR TIVARI. Advocate, Reg. No. DEPONENT

NOTARY PUBLIC (NEW DELHN

2 SEP 204
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nIM, DNated:14.08.2024
—— ANNEXURE R
L3O
—_— i ‘
= Delhi Jal Board (f&=h st =€) ot e o
t§5r'f. (Government of NCT of Delhi) daLp. A i r%.....:. .:’:'"
STOP CORONA: www.djb.gov.in SAVE RAIN WATER e wiconryaled :‘ms;gl:;‘*’;'i
L Wear Mask. Regu|ar Water Bill WATER HARVESTNG T g -y
Il.  Follow Physical Distancing. o
. Maintain Hand Hygiene. A R R e . il |
Name(™): AMARJIT SINGH Consumer Category(STi=rt 3vit): CATIIIA Bill Dateiﬁa 82 ) “
Q?)CX';S;(W): 7973, ARAKASHA Premise Detail (aR¥R f&reron): Hotel/Guest 29-MAY-2018
aSR] 11E(\)lg BASTI, 1054, PAHAR Houses(No of rogms-ZO,No of Borewell-1) Bill Amount (Rs.) (I« T (%) )
. 55 Meter No. (Hi&X ¥&&): 55834
Mobile No. . (s1amz): 9999999910

Zone/Loc (&% / TuF): / Jhandewalan

Area Code (TiR@1 @l8): A-67
MR Code (TH3R ®I<): 888/

KNO(Fu=a1): 0920390170
Date

Meter No
(frer dzn)
#ex d Hr ad@

| 30-APR-2018
Rt

Bill Details: Current Period Charges (¥ RreRoT: g 3| k) (01-

Bill Basis({a« 3MUW):

Current Meter Read

(siex 0t = )
> T‘ B ——)
Meter Reading

(O / Hhex Ruf)

—

Meter Type ({1&X &1 W&R) (DJB/Pvt):
Bill No. (feret d@%ar): 092031641565
Bill Cycle(R =): ZALL(2018-01)

Reading / Meter Status

Bill Amount Payable (Rs.)&a R« 7R (1))
- (Nearest up to Rs. 10) (¥ 10 %1 9%)

55830

Bill Due Date(fa <7 fai)
15-JUN-2018
Amount Payable After Due Date(Rs.)
(&7 ot HaE I W (3) )
58626

REGULAR

Previous Meter Read
| frex Y el AT

Meter Reading |Reading / Meter

Date Status
fz AR Hy adw) | @R/ e Rufa

o-AUG2015 |

Consumption

Applicable Rate Period Description
02-AUG-2015 to 30-APR-2018

— —

Ground Water Extraction Charges (Non-
Adjustment Details Are Listed Below

UG-201510.30-APR-2018) 1 eba iiiiiveiie F -

UG-2015 to 30-APR-2018 -
Amount(R

s.)

Water Packaging Industries) 65833.67

Arrear, If any (Rs.) (&, AR &= (%)) it
Total Consolidated Bill Amount Payable (Rs

Late Payment Surcharge (Rs.)(&X | @ W
)(xa Fif & 5%

(5% surcharge will be applicable after due date

———

PAYABLE AMO

) (= AR e TR & ()

UNT TO AVAIL REBATE SCHEME (Rs.) (g e & g 2 7 (3

0.0(
5583«
5862¢

—————

N—

2791

b Amount with LPSC after due date (Rs.)

(33 R & a1g RAWR & | A )

—————————————

Bill History (Rg=1 <)
| Reading

| Bill to Date | Days

Bill from Date

Payment History (R yA) '
Receipt Id | Amount(Rs) | Date

| Amount(Rs

}

If bill is not paid till Bill Due Date- connection may be disconnected (R & ¥ faf¥ &% R« F1 y1a Tt R AT 8- FHEH B fm ST aarar g) |
For any assistance / query - Please call 1916 or www.djD.QOV in (R W wrEraar / e & fRr: 1916 TR Bl A www.djb. gov.in® )
T i following |
' F Cheque / DD should be drawn in favour of DJB in the
Delhl Jal Board format i KNO
Bill Payment Counter Foil 5 SR Pt T & '
2031641565
0920390170 Name(T™) " AMARJIT SINGH 09
55834
ill Date(R« & [AR) 29-MAY-2018 Bill Due Date (= &a faR)
Bill Date o
1 ) Cash/Cheque No./DD No.:
). 58626 payment Date/ [UGIS . ol .
(BLi::SA(':“ ; L::T": ;i‘«-t!hulf-ﬂp(sﬁcl:))(:Rs | Amount Paid(Rs.) (T 1 T (1) (&1 / % R = A L3)
Name of Bank | Branch (&% / a1 F H) b
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/ i | - ANNEXURE R2
dpcc DELHI POLLUTION CON TROL COMMITTEE
M""" | (Government of N.C.T. of Delhn)

4th & 5th Floor, ISBT Building Kashmere Gate, Delhi 110006

CONSENT ORDER

. Certificate No. :G-19572

Name of the unit - R SINTERNATIONAL
Address - : -~ 24A/7880, ARAKSHAN ROAD PAHAR®
| | ol by - GANJ NEW DELHI-110055. Hotels, Delhi
- - 110085 " L
Consent Order No DPCC/CMC/2020/3785606
09/09/2021 i

Date of issue
Hotel/ Guest Houses hdvmg 20 to S0 rooms

Product/Actmtv | ! | .
: e (double bed) or 40 to 100 rooms (single

. "bed) (excluding 3 Star and above). -
g ~ - T 7 B connected to / Dlscharomo Effluent into
| ‘ | ‘ Public / Municipal / DJB Sewer and not

19

having Kitchen and / or Laundry with Boiler .-
GUEST HOUSE/LODGING HOUSE

‘Manufacturing Activities Ly gt Yo RE .
' | : - : WITH 24 ROO\/IS & 41 LODGERS

[ORANGE]
24 Numbers/Day

Category Name

Prouct Capacity

This Consent to Opcrate is hereby oranted under section 21 of the Air (Prevention & Control of Pollutlon)
Act, 1981 and under section 25/26 of the Water (Preventlon & Control of Pollution) Act; 1974 undcr

'ORANGE Category.This.consent is subjected to terms and conditions specified overleaf. This is being
ld 3785606 vahd from 07/03/2020 to 06/03/7023 -

laSllCd with lefcr ence to your aPPl'C‘lt'O“ _ Digitally signed by
- ' g, | SATEN DER _SATENDERKUMAR _

_Date: 2021.09.09 -

KUMAR / 17:27:33 +05'30°

Senior Envnonmental Engineer
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*Board has delegated all its powers and functrons under the
Water (Preventron & Control of Pollutton) Act, 1974 and under the Air (Prevention & Control. of

Pollution) Act, 1981 in. respect of Umon Terntory of Delh1 to Delh1 Pollutton Control
Commtttee * . gl .

- And whereas the whole Umon Terrttory of Delhr has been declared as an A1r Pollutlon Control

area, under sub section (I) of section 19 of the Air (Preventton & Control of Pollutlon) Act 1981
vrde nottﬁcatron no. GSR 106 (E) dated 20 02 1987

-
2 J’

And whereas it is mandatory provrsron under sectron 21/22 of the A1r (Pr eventron & Control of

| Pollutton) Act 1981 that no person without the prevrous consent of’ the DPCC shall estabhsh or
| lant in a1r pollutron control area, .’

5 3.-,, &L . ) - ” Son g . '--.Q* .
. . . « g o .9 - a. 8 - '. g \‘ ~ "-0-' * -
o f o LN Yo A"n L\ ‘C' A ( .‘ ‘ } .‘ l' Lo it

‘man &at 1y “;1:0‘%‘ 1p,n g&d ST/,

hatno person without the prevrous consent of

take any: steps to estabhsh any. 1ndustry, operatron Or "process or: any treatment and drsposal
system an extension or addition thereto, which is'likely to discharge sewage or trade effluent into . -
a stream or well Or SEWer or on land or operate any rndustrral plant in air pollutron control area.

And whereas you AURA HOTEL 1185/31 AK Road Pahar G‘lnj, Central Dlstnct New

~ Delhi:-110055(herein after . referred as addressee) engaged 1in the actrvrty .of
Hotel/Guesthouses - . ek R

And wheras, \as per the «Central Ground Water Authortty, the Paharganj area. of New Delln has -

" been: declared "’a”s : aﬁ:jox}"ei-‘ eXplorted area, and the 1llegal extractron ‘of groundwater by the. -

Hotels/Guestlro{;;:s“fés' ‘§itu§ted n Paharganj area of New Delhi. wrthout» havmg any vahd NOC from
* the Central: Gia:o"und“W ater Authorrty and are thereby violating the: provrslons ‘of the Envrronment
(Protecnon)"Act 1986 “These Hotels® &‘ Guesthouses also.don’t have any.Consent to estabhsh or.

~‘Consent ‘to- operate under the ‘Water (Preventron and -Control of’ Pollutron) Act 1974 and Arr

‘(Prevention and Control of - Pollutron) Act 1981 Wthh are . mandatory to run hotels &
guesthouses - . .

And whereas the 1llegal drawmg of the groundwater through borewells cannot be permrtted by
. these hotels & guesthouses in ‘violation of the Judgment of this Tribunal dated 20.07.2020 in °

Original~ Application No. 176/2015 tttled as.,Shailesh.. mgh N Hotel-—eHolrday i Regenc'y,.a. i Y
Mo%adabadI:?I:Ors,"*a*’fa*ef(g tﬂ’i&i‘;@%’""’? t,,g«'t; : ﬁgx Ml ﬁf}l A ta«r’ﬁ?"wg‘a t*& ‘M‘ MO ;““’r.fs S \ttuftmtaﬁrﬁigtgor{;
. e i‘tm':'lio,‘é;f;;%%;:;;&;.;.::.c.. : = . . A .-'- DO e t'
; T,wza' ot
And whereas, your case was taken up by the Competent Authorrty in Delht Pollutron Control
.Committee and decided to issue Show Cause Notice for closure ws 33(A) of Water (Prevention
and Control of Pollution) Act, 1974 and u/s 31(A) of Air (Prevention and Control ot Pollutton)

Act, 1981 and ws'S of the. Envrronment (Protectron) Act, 1986, as amended to date.

~ < avaercise Qf Eowers-conferred upon 1t, under the provrsrons of saxd acts as
B S - iannced directions: -
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-3. .That you (th e‘,ad‘dress.

. . o
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.

ground water, 1mmed1ately . L iEeU
hall. close your. umt

.

ad ; 7 bore well in the prermses 'c_m‘ciL
‘That you (the addressee shall submit the detalls73ﬁ' numb er of o
vahdypen(mssmn from %)elhl Jal Board/ Central Ground Water Authonty, for ex;:actxon 0
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ANNEXURE R4 Phone :011-23645705
[ o 011-23615706

YIS P]23S

2073297580
24A/7880, Arakashan Road, Pahar Ganj, New Delhi-110055

E- mail : hotelrsinternational1985@gmail.com Website : www. rsmternattonaldelhl com |
Yo - e fa/?/—"-)
REHAGGC-(DELHI-POLLUTION-CONTROL COMMITTEE, - @/ ted ....La bl
Member Secretary, AND. SEE, (CMC-VII) AND EE, (CMC-VII) 9_0»\}“ ~
N.C.T of Delhi |

Subject: Withdraw Show Cause Notice. F. No. DPCC/CMC-VII/2021/. S0 — 0/ . uss 53<A)"afwate.- ,
Prevention and Control of Pollution Act 1974 and u/s 31(A) of Air (Prevention and Control of Pollution)
Act,1981 and u/s 5 of the Environment (Protection) Act,1986, as amended to date.

Important: Relief required from Disconnection of Borewell (Ground Water) and from prosecution in Lieu of
Gazette Notification Dated 24, September and PUBLIC NOTICE, Dated 26™ October, 2020 through

Government of India, Ministry of Jal Shakti. (Copy Enclosed for your reference) 4

Respected Sir, | = |
“Ye received a Show Cause notice No. F.-No. DPCC/CMC-VI1/2021/. S oo — O J ~ to seal the

Ground Water Boring/Borewell, order to disconnect the Electnc:ty Connection and prosecutnon
against Hotel,...... [2:5.. rav. [e /\’N/47/a)70«4« .................................. ACtIVl Guest use)
Address... /«-z}{ ..... 7P e 9...%.4‘?.(&%?.’.3(%64/&mf¢/ 2182 .......... on Date 3—7/ (2

/}&}/ Z‘L((L 0((,[/1/ ]SS

| Sir, in this regards we want to inform you that: - |
Problem: We use_ water for Human Consumption like fresh-up and Bathlng from Bore-well

“domestic use.” (The requirement of water for our guest house is less than 10 KLD per day .-
whereas DJB is not in a position to supply enough water). '

In the time of pandemic (Covnd-19), as per Disaster Act all the statuary compliance which -
effect the livelihood be uphold as no such order can be passed as per disaster act as we have
no other source of income to run our livelihood. Please also consider that it will also affect

the lively hood of our employees who also depend on us.

Fundamentai Right: We have a fundamental right to use water only for living/ Human Consumption
nyrpose which any government agency or law cannot take from us and have a moral responsibility to
~ovide sufficient water for day to day living purpose, No legal boundation is there to stop anyone to
1se water for living purpose, if government fails to provide it means it is a failure of the.agency, but
~e also cannot run away from our responsibility, so if any critical situation arise we should support
he government to make the plan for implementation of refilling the ground water through Raln Water ..

Harvesting, but keepmg in mind no one should get affected

“DELHI JAL BOARD IS NOT PREPARED TO SUPPLY SUFFICENT WATER”
Yelhi Jal Board don't have sufficient water to supply, rest of the water is the only source Is Natural

Sround Water, whereas Delhi Jal Board supply only few hours in .50 inch pipe line about 250-500 |
tres of water a day. We cater to Budget Tourist who use water only for Human Consumption like

athing or cleaning purpose so it is a domestic use as our dally requnrement IS about less than 16,

LD. |
;azette Notification & Public Notice of Ministry of Jal Shakti: DELHI POLLUTION CONTROL

OMMITTEE (DPCC) must comply Government of India, Ministry of Jal Shakti “Department of Water .
esources, River Development and Ganga Rejuvenation” (Central Ground Water Authority-CGWA
azette Notification, Dated 24, September, 2020 (Copy Enclosed) N notifies the usage of Ground

/ater. The Guideline to regulate and Control Water Extraction in India with immediate effect. In

camble No1. Exemptions from seeking No Objection Certificate: In gomt no. (V) : Micro and
Day for drinking Idomesttc :

mall Enterprises drawing Ground Water less than 10 Cum/
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/£ - | Continue-2718 |

EUBLIC NOTICE on I.Dl.\TED 26™ October, 2020 (Copy Enclosed for your }eferehce) .
overnment of_ India, Ministry of Jal Shakti “Department of Water Resources, SAYS “ This is to
bring to the Notice of all the Ground water users that: Besides Micro and Small Medium Enterprises

23

drawing less than 10 KLD of ground water are also exempted from obtaininc NOC from Ground

Water withdrawal - We falls under exempted categories as per above public notice so relief and

relaxation be given and .the Show Cause Notices by DPCC be withdrawn with immediate effect. .

Our Guest Houses using less than 10 KLD/Day water which is.exempted from taking 'NO

OBJECTION CERTIFICATE from State/Genter so keeping in mind DPCC should withdraw its Show
Cause Notices as per the Gazette Notification, also make .law/rule/policy accordingly. And in
absence of policy Delhi Government should give. relief to such users as per Gazette Notification

2020 (Copy Enclosed)

Dated 24, September, 2020.(Copy Enclosed) and PUBLIC NOTICE, on DATED 261 October,

We are also ready to pay any abstraction/restoration -charges as per rule/law/policy if
-efine/implement according to Gazette Notification/Public Notice by Delhi Government in future.

Request: Please withdrawal Show Cause Notices given to us as we using less than 10 KLD of
ground water per day as per Govt. of India Notification/Public Notice as above, also any sealing.
action or electricity disconnection or any kind of prosecution orders given in past after the effect
Gazette Notification/Public Notice be taken back. Sir our Guest House falls under the Micro and
Small Enterprises drawing Ground Water less than 10 KLD/Day so DPCC should give relief'to us as
we are very small unit, so please withdraw the Show Cause Notice. A 5 Biny g6 Cra_ o

SDM: Please also direct the officials of Delhi Government not to prosecute us or disconnect
Electricity connection through BSES or BYPL till the policy is finalized or decision taken.

We request you to please take necessary Action

Qgé/t\,

Thank with Regards, -

_\\

-or Hotel
Address:

Mobile: Qf 7364 /990
COopY Enclosed-for your reference e, .
\ J—Gazette Notification Dated 24, September, 2020
. 2.-PUBLIC NOTICE, DATED 26™ October, 2020
3/Co/py of Notice received from DPCC =

4, CTOCTE Enclosed
\/S/ﬁISME Registration Enclosed

\yCopy of Water Bill
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Ll (Visit us at https://wwwiadpcecocmms.nic.in) |
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e E—

F.No. DPCC/CMC-VII/(EA No. 11/2023)/2024/1182-1185 Dated: 10.07.2024
ANNEXURE RS

Subject: Show Cause Notice for imposition for EDC-reg

Whereas, directions under section 5 of the Environment (Protection) Act, 1986 was issued on 18.05.2010 which
prescribes that “No person, group, authority, association or institution shall draw ground water through bore-well or
tube-well (both new as well as existing and drawing ground water without permission of Central Ground Water
Authority) for domestic, commercial, agricultural and or industrial uses without the prior permission of the

“Competent Authority” that is to say, the Delhi Jal Board or the New Delhi Municipal Council.

And whereas, the Hon’ble National Green Tribunal in OA Né;;%:'2§/2019 (Abdul Farukh Vs Govt of NCT of Delhi)
wrt illegal extraction of ground water has issued number of directions. The Chief Secretary, GNCTD in the meeting

dated 15.11.2019 has directed DPCC to levy of Environmental Damage Compensation upon owners of illegal bore
wells. e -

And whereas, on the direction passed by the Hon’ble Green Tribunal in OA No. 685/2019 titles as “Rakesh Kumar
vs Govt of NCT of Delhi”, the Chief Secretary, Delhi has taken a meeting on 12.06.2020 and prepared a SOP titled
as “Regulation of extraction of ground water, closure, prohibition of illegal activities relating to use of borewells/

. tubewells”. As per SOP, DPCC is required to levy Epv_i_:q_r_my_::-pﬁta.l_ Damage Compensation upon owners of illegal

SEATT I
_—

b o . e e S .

And whereas, as per decision taken in the meeting of Joint Committee on 27.04.2023 formed by Hon'ble NGT in EA
No. 11/2023 in OA No. 89/2021 in the matter “Varun vs Govt. of NCT of Delhi & Ors”™ under the Chairmanship of
Member Secretary, joint inspection of M/s AURA HOTEL 1185/31, A.K. Road, Pahar Ganj, Central District,
New Delhi:-110055 (hereinafter referred as the addressee) was conducted by officials of DPCC and DJB on
22.08.2023 and during inspection, it was observed that you (the addressee) are using 1 No.(s) of bore well for
extracting ground water without permission from the authorized officer/competent authority.

And whereas, CGWA has informed that‘registration certificates issued by CGWA (if any) are not “No Objection
Certificate” for ground water extraction. ‘ .

And whereas, DJB has informed to DPCC that registratibn under “Voluntary Disclosure Scheme” (VDS) (if any)
cannot be treated legal as District Magistrate is competent authority to legalize the bore wells. Also, DJB informed

that there is no major complaint for short supply of water has been received from this area.

And whereas, Central P‘ollution Control Bﬁaj'd (CPCB) has framed ‘guidelines for levying Environmental
Compensation for illegal ground water extraction. .- '

And whereas, in view of Hon'ble NGT directions/orders and in compliance of stipulated guidelines of CPCB, it has
now been decided to levy an interim Environmental Compensation (EC) of Rs. 1,00,000/- (Rs. One Lakh Only),
liable to pay in the form of DD in favor of “DELHI POLLUTION CONTROL COMMITTEE?” on the addressee

on account of extraction of ground water for commercial usage without permission from Competent Authority.

24

y way of THis fiotice, you are hereby. directed to-call-upon to show causc, as to why the above said Environmental -

Compensation should not be imposed. The reply, if any, should reach to this office within 15 days from the date of
ssue of this notice. In case of failure, it will be presumed that the addressee has nothing to say in this regard and the

_ aforementioned EC will be imposed without any further reference.

This is being issued as per the apﬁroval of Competent Authority in DPCC.

§m, CMC-VII

To,

1 ; b P. S. Pankaj
M/s AURA HOTEL . = RS Senior Frvironmental E:n{;inc.r:}'
1185/31, A.K. Road, Pahar Ganj, , Delhi Potturion Cont ol CmrEe
Central District, New Delhi:-110055 1[1:1"“.[ 40
Copy to: - >

|. District Magistrate (Central), 14, Daryaganj, Delht — 110002- with request for effective

closure/sealing of bore well and submit compliance report to this: office within 15 days.
S g &~ *.—mlan Flatted Factory Complex. Delhi-110055

- "Scanned with CamScanner
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ﬁ DELHI POLLUTION CONTROL COMMITTEE AJ2, g *
M - 4:(!1“ &;‘ 5th Floor, ISBT Bullding %‘/) !T‘ FE
“ " (Visit us at ll?tel;::(laa}:’wl?s:)hclcgmimc.in) . E‘n‘x:g::":'o;'
F.No. DPCC/CMC-VII/EA No. 11/2023/2024/3076-3079 B;ted:14.08.2024

: . : e

Subject: Order for confirmation of Environmental Compensation-reg. ’B,-/""

Whereas, directions under section 5 of the Environment (Protection) Act, 1986 was 1ssued on

18.05.2010 which prescribes that “No person, group, authority, association or institution shall
draw ground water through bore-well or tube-well (both new as well as existing and drawing

ground water without permission of Central Ground Water Authority) for domestic,
commercial, agricultural and or industrial uses without the prior permission of the

“Competent Authority” that is to say, the Delhi‘Jal Board orthe New.Delhi Municipal-., .

Council.

And whereas, the Hon’ble National Green Tribunal in OA No. 25/2019 titled “Abdul Farukh
Vs Govt of NCT of Delhi” wrt illegal extraction of ground water has issued number of
directions. The Chief Secretary, GNCTD in the meeting dated 15.11.2019 has directed DPCC
to levy of Environmental Damage Compensation upon owners of illegal bore wells.

And whereas, on the direction passed by the Hon’ble Green Tribunal in OA No. 685/2019
titles as “Rakesh Kumar vs Govt of NCT of Delhi”, the Chief Secretary, Delhi has taken a
meeting on 12.06.2020 and prepared a SOP titled as “Regulation of extraction of ground
water, closure, prohibition of illegal activities relating to use of borewells/ tubewells”. As per

SOP, DPCC is required to levy Environmental Damage Compensation upon owners of illegal
bore wells. |

And whereas, CGWA has informed that registration certificates issued by CGWA (if any) are
not “No Objection Certificate” for ground water extraction.

And whereas, DJB has Tnformed to DPCC that registration under “Voluntary Disclosure
Scheme” (VDS) (if any) cannot be treated legal as District Magistrate is competent authority
to legalize the bore wells: Also, DJB- informed that there is no major complaint:for short
supply of water has been received from this area.

And whereas, Central Pollution Control Board (CPCB) has framed guidelines for levying
Environmental Compensation for illegal ground water extraction.

And whereas, as per decision taken in the meeting of Joint Committee on 27.04.2023 formed
by Hon'ble NGT in EA No. 11/2023 in OA No. 89/2021 in the matter “Varun vs Govt. of
NCT of Delhi & Ors” under the chairmanship of Member Secretary, joint inspection of M/s
AURA HOTEL 1185/31, A.K. Road, Pahar Ganj, Central District, New Delhi:-110055
(hereinafter referred as the addressee) was conducted by officials of DPCC and DJB on
22.08.2023 and during inspection, it was observed that you (the addressee) are using 1 no (s)

of bore well for extracting ground water without permission from the authorized
officer/competent authority.

And whereas, Show Cause Notice for imposition of Environment Damage Compensation of
Rs. 1,00,000/- (Rupees one lakh only) was issued to you vide F.No. DPCC/CMC-VII/(E
No. 11/2023)/2024/1182-1185 dated 10.07.2024. |

And whereas, you (the addressee), have submitted the reply on 25.07.2024 in this office ~
which is found to be not satisfactory. Also, you have not deposited the Environmental

Compensation (EC) till date. Ly \

D 4
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Now therefore, the Competent Authority in Delhi Pollution Control Committee in exercise of
powers conferred upon it under the provisions of said Acts as amended to date, has decided to

issue the following directions:-

e That you (the addressee) shall deposit the Environmental Compensation (EC) of
Rs 1,00,000/- (Rupees one lakh only) in the form of DD in favour of “Delhi
Pollution Control Commlttee” within 15 days of issuance of this order failing

which you shall be liable for penal action as per the law.

This is bemg issued as per the approval of Competent Authorlty, DPCC.

) — '.I‘
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for mformatlon and necessa

Co + actlon to. i

1. District Magnstrate (Central), 14 Daryaganj, Delhi — 110002- with request for
' effective closure/sealmg of bore well W1th nnmedlate effect and submit comphance

report to this office within 15 days

2. SDM, Karol Bagh Jhandewalan Flatted Factory Complex, Delh1-110055- thh
request for effeetlve,t.,QLosure/sealmg of bore well with 1mmed1ate effect and recovery

of EC of amount Rs. 1,00,000/- (Rupees One Lakh Only) in favor of DPCC, in case
~unit-failed-to depos1t4he4am&and_submﬁmmpllance.,renort_io_ih1s_ofﬁce mthm.lS,_

days.

-— -

3. Master File, CMC-VII

SEE, CMC-VII

gon P. S. Pankaj
e Semm‘ Environmental n*"mex [
Dl Pollution Control Cerat

4ih & St‘) Floor ISBT Bu]’* i
v o shmere Gate, Dalti-114
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BEFORE THE NATIONAL GREEN TRIBUNAL AT DELHI
PRINCIPAL BENCH

EXECUTION APPLICATION NO. 11 OF 2023
IN
ORIGINAL APPLICATION NO. 89 OF 2021

IN THE MATTER OF:

VARUN .....APPLICANT
VERSUS

GOVT. OF N.C.T. OF DELHI & ORS.
....RESPONDENT(S)
VAKALATNAMA

KNOW ALL to whom these presents shall come that I, Ram
Kumar, aged about 7- years, son of Lare Sh. Rajeshwar, resident
of M8, Saket, New Delhi -110017, the authorised representative of
the Lodging House Owners Association (Regd.) with address at
8525, Arakshan Raod, Ram Nagar, Pahar Ganj, New Delhi —
11005, do hereby appoint Mr. Kanu Agrawal (D/2030/2014) and
Ms. Kritika Gupta (D-2750/2015), Chamber No. 155, Block I,
High Court of Delhi, Shershah Road, New Delhi 03, to be my
advocate in the above entitled matter and authorise her:

To act, appear and plead in the above noted case in the Court or in
any other Court in which the same may be tried or heard and also
in the appellate Court including the High Court subject to payment
of fees separately for each Court by me / us. To sign, file and verify
and present pleadings, appeals, cross-objections or petition for
execution, review, revision, compromise or other petition affidavit
or other documents as may be deemed necessary or proper for the
execution of the said case in all its stages subject to payment of
fees for each stage. To file and take back documents, to admit or
deny the documents of opposite party. To withdraw or compromise
the said case or admit to arbitration any difference or dispute that
may arise touching or in any manner relating to the said case. To
take execution proceedings, to deposit, draw and receive moneys,
cheques, cash and grant receipts thereof and to do all other acts
and things which may be necessary to be done for the progress of
and in the prosecution of the said case. To appoint and instruct any
other legal practitioner or person authorising him to exercise the
power and authority hereby conferred upon the advocate whatever

28



29
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he may think fit to do so and sign the power of attorney. And I /
we the undersigned do agree to ratify and confirm all acts done by
the advocates or their substitute in the matter as my / our own acts,
as done by me / us to all intents and purposes. And I / We undertake
that [/ We or my / our duly authorised agent would appear in court
on all hearings and will inform the advocate for appearance when
the case is called. And I/ We undersigned do hereby agree not to
hold the advocate or his substitute responsible for the results of the
said case. The adjournment cost whatever ordered by the Court
shall be of the advocate, which he shall rcccive and retain for
himsell. And I/ We the undersigned hereby agree that in the event
of the whole or part of the fee agreed by me / us to be paid to the
advocate remaining unpaid he shall be entitled to withdraw from

the prosecution of the said case until the same is paid up. The fee
scttled is only for the above case and above court for a period of
three ycars only. I / We will not be entitled for the refund of the

same in any case whatsoever. IN WITNESS WHEREOF 1/ We do

hercunto set my / our hand to these presentg the contents of which

have been understood by me /us on this 2~ day }LS: Aotz mbex 2024
N

Accepted subject to the terms of fees.

ADVOCATES
CRRITIKA GO?TQ
/27 so/R0(5
CxAND AGRA‘OAQ pred
» /20 302014 Fee" % 2S5

©LCT222310812357J
22 CEC20M)

A

o

Il

| r \.“‘V " » 3 \ l..
S ATl S0 S o)
Wy e NV
28 anng WY U-‘—-”":té}’
p
S0 ¢

St L TTETIC R

CLLLILLLELISSSL S


https://v3.camscanner.com/user/download

02/09/2024, 22:47 Gmail - EA 11 of 2023 in OA 89/2021: Varun vs GNCTD 3 O

725

M Gmail Kritika Gupta <kritika0504@gmail.com>

EA 11 of 2023 in OA 89/2021: Varun vs GNCTD

Kritika Gupta <kritika0504@gmail.com> 2 September 2024 at 22:47

To: richak407 @gmail.com, jyoti.legal@gmail.com, Gigicgeorge.adv42@yahoo.in, Balendu Shekhar
<officeofbalendu@gmail.com>

Ms. Richa Kapoor, Ld. Counsel for DJB- richak407@gmail.com

Ms. Jyoti Mendiratta, Ld. Counsel for GNCTD- jyoti.legal@gmail.com

Mr. Gigi C George, Ld. Counsel for CGWA- Gigicgeorge.adv42@yahoo.in
Mr. Balendu Shekhar, Ld. Counsel for DPCC - officeofbalendu@gmail.com

Please find attached herewith the combined response on behalf of Respondent/ Lodging House Owners Association
(Regd.).

Yours sincerely,

Kritika Gupta,

Advocate

Mob.: +91 8826331177

Chamber No. 155, Lawyers' Chamber Block I,
High Court of Delhi, Shershah Suri Marg, Delhi.

This message contains legally privileged and confidential information and is for the use of the addressee only. If the reader of this message is not the
intended recipient, you are hereby cautioned that any dissemination, distribution or copying of this communication is prohibited. If you have received this
transmission in error, please immediately notify the undersigned by return email and delete this message from your system.The undersigned does not
guarantee the security of any information transmitted through email and is not liable for any interception, corruption or delays. Anyone communicating

with the undersigned by email accepts the risks of email communications and their consequences.

ﬂ Combined response - Varun vs GNCTD.pdf
12204K

https://mail.google.com/mail/u/0/?ik=e77726b243 & view=pt&search=all&permmsgid=msg-a:r4085330598649934635&simpl=msg-a:r4085330598649934635
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